" ACT No. V or 1838,
e

Passen By tHE Lersnarive Councin or Ixpia,

P

( Beceived the assent of the Governor General on the 294k January 1858.)

i

Aw Aot for the punishment of certoin offenders who have escaped from Jail,

and of persons who shall knowingly harlour such ofenders.

‘Wazreas, during the recent disturbances in the North-Westera Provinces
and other parts of India, many Jails were bhroken open
and the prisoners who were then detained therein were
forcibly released, and many of such prisoners are now at large; and it is
expedient to provide for the apprehension of certain of such offenders: and
whereas it is also expedient to malke better provision for the punishment of
persons convicted of or charged with the commission of heinous offences,
who shall hereafter escape from Jail ; It is enacted as follows :—

"Preamble.

I. Every person who since the 1st of May 1857 bath escaped from
Jail or other lawful custody wlilst detained under sen-
o ‘;jgf;f‘ﬁg’jfﬁj‘ﬁi’;ﬁ tence of imprisonment for any of the crimes hereinafter
ed from . Jail, shall not  mentioned, and who being at large shall noé within one
swrender  themselves . e X .
within one month from  month from the passing of this Act surrender himself
the passing of this Act. . .
to a Magistrate or Police Officer, and make true answer
to all such questions as shall be put to him by a Magistrate touching
the Jail or -other custody frora which Hhe escaped and the cause for
which he was there detained ; and every person who shall hereafter escape
. from Jail or other lawful custody whilst detained under
Punishment of offend- o - . P . .
ers who may hereafter Sentence of imprisonment for any of the crimes herein-
escape from Jail. o I o -
_ after mentioned—shall upon conviction be sentenced to
transportation for life. v
II. Every
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H Every person who since the said 1st day of May 1857 hath escape&
Punisheent of per- from Jail or lawful custody whilst detained under a com-
sons who, having escap-  yni’ 4} op O
o Teom sunody whiks ™" vtal for mal for ‘any of the crimes lereinafter men-
detained under cimmit-  {ioned or under a charge of being guilty of such crime
tal for trial for certain L2 > : : o
crimes, shall not surren- — @nd who shall not within one month after the passing
der themselves within -

 one mon;h from the pass- of this Aect surrender himself to a "\/[anlsmme or Police

ing of this Aci.

shall be pub to h.

Officer, and make true answer to all such questions as

detained ; and every person who shall hereafter escape froin Jail or obher

'lawfu[ castody whilst detamed under such committal for irial or upon

" Punistment of per-  SUCh charge. as aforesaid—shall, upon conviction of the

. soms who may hereafler  orime for which he was so committed for .trial or in re-
Tiescape from  custedy

" while under committal spect of which he \"as so charged, if not aentenced to the

for trlal. I\umshment of death, be liable to be tmnsported for life,

IT1. The following are the crimes referred to in Sections T and H
T .- namely ;—Rebellion, mutiny, desertion, murder, atbempts
- Entmevation of erimes
referred to_in the pre-  to murder, thuggee, dacoity, robbery, 'belongmvv or having
ceding Sections.

belonged to a gang of thugs or to a gang of dacoits or

to a wandering gang associated for the purposes of theft or robbery, and all
crimes against person or property attended with great personal violence.

IV. Whoever shall knowingly harhour or conceal, or assist in har-
Punishment for] bouring or concealing, any such convics or other person
ul]lS 1M ens 1or Know-
inglyharbowingorcon-  'who shall have escaped as aforesald shall be liable to
cealing offenders.
imprisonment with or without bard labor for any term

not exceeding seven vears, and shall also be hable to fine.

V. All proprietots of lands and all farmers, agents, and other persons
Liability of land. having the charge or management of lan.d?, are hereby
};()tlg(llllr?e to :lvih sasly declared accountable for the early communicailon to the
sorbof escaped prisoners  Magistrates and Puolice Officers of intelligence of the
to their estates. resort, to any place within the limits of the lands held or
managed by them, of any person in respact of whom theve shall be reason-

able suspicion of his belng such corvict or prisover who has escaped as

aforesa’d; and every proprietor or other person as sforesa’d, who shall neglect

to give such intelligence, shall be liable, on conviction bhefore a Magistrate,
' to

by a Magistrate ’touchmg the Jail or Q“‘Cf,cusbody'
ﬁom which he escaped and the nature of thle chaige upon which he was
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3%0 1mpr1i,onmem for a- term mob exceeding six months, and. to fine not

exceeding two bundred T lapees comma’ abk, it not paid, to 1mpusonment
for a further term not exceedingy six months,

VI Any Magistrate or person exercising the full powers of a Magis-
. 4. 3 . o2 ; 2
rate, uul ‘ bed by or ) ¢ -
Magistrates &, me  © 0 0 unless pr )Tubltedo by u1d.er of the Executive Govern |
thorized to tenderpar-  1nent, is hereby authorized, without reference to any other
don in certain cases. 1 s ‘ ‘

S guthority, to tender a pardon to any person who may have
escaped from Jail or other lawful custody whilst detained under sentence of-
imprisonment for any crime or offence other than the crimes above-mentioned,
on condition of his giving such information as may lead to the apprehension
and conviction of one or more person or persons punishable under this Aect,
Such pardon may be tendered, as well in respect of the crime or offence for
. which the offender was detained, as of the offence of escaping from Jail,

VIL Offences vnder this Act, other than those provided for by Sec-
tion YV of this Act, vay be tried by a Sessions Judge, or
by a Sjpecial Comunissioner appointed under Act X1V of
1857 ; and the sentence r jodzment shall not be subjecs to appeal.  Pro-
vided that nouhing contained in this Section shall extend to tbe trial of a
European British subject.

Juorisdiction.



